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CORAM :
THE HON'BELE MR. JUSTICE V. S. MALIMATH, CHAIRMAN
THE HON'BLE MR. P. T. THIRUVENGADAM, MEMBER (A)

Sehdeo Dass,

R/O Hv NOO 230,-5,

Salimgarh ng. %olony.~

Jamng Bazar Roa

Near Red Fort, Delhi. ..o Petitioner

By advocate shri B. K. Madhok for Shri B. S. Mainee

Versus

le. shri Mas ih-Uz-Zaman,
General Manager,
Nathern Railway,
Baroda House,
New Delhi.

2. shri G. K. Kanchan,
Divl. Railway Manager,
Northern Railway,
State Entry Road,
New Delhi. ‘ coe Respondemnts

By Advocate Sshri I. C. Sudhir

O R D E R (ORAL)

Shri Justice V. $. Malimath -

The respondents have since camplied with the
judgment of the Tribunal as is clear from the arders
produced at Annexure-I. The first order is regarding
reinstatement and the second is regarding fixation
of pay and far grant of consequential benef its.
There is a clear direction far grant of all |
consequential benefits. So far as the question of
promotion is concerned, it is not the case of the
petitioner that any junior of his was promoted after
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‘gate of filing the O.A The j udgment has to be
understood as sayind that as and when accasion’ari.ses
gor further promotion it should pe done ignor ing
the earlier retiremnt which has peen held 1o be
{llegal. In these circdmstances. this G.P- stands
disposed of .
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